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■ay that it  has tailed. I think this 
question of opening branches has 
gathered momentum of late and we 
have to wait till the period for which 
the total figure was fixed in order to 
judge whether it has failed or not.

Shri K toiM im thm  Cbetttar; May
Z know whether the Government is 
satisfied with the progress of the State 
Bank of India in respect o f opening 
branches in the rural areas and pro
viding rural credit as per the recom
mendations of the All India Rural 
Credit Survey Committee?

Shri T. T. KrisbJuumtchart: i  am
afraid this is a very big question. So 
far as the first part of the question 
is concerned, I have answered it in 
reply to a question of the hon. Mem
ber Shri Prabhat Kar. In regard to 
the second part of the question, the 
Rural Credit Survey Committee’s re
commendations do not actually throw 
all the obligations on the State Bank. 
We have been considering various me
thods by which we can augment the 
amount of credit available to the rural 
sector and some steps have been taken 
in that regard through the Reserve 
Bank of India.

Shri M. R. Krishna: May I know
whether it is a fact that the credit
worthy farmers, in other words the 
wealthy farmers, alone are entitled to 
credit facilities and the farmers, espe
cially who are crop-sharers are not at 
all entitled to any loan from this 
credit; and, if so, whether the Gov
ernment propose to bring any change 
In the rules to enable the poorer 
farmers to have all the facilities?

Shri T- T, Krishnamaehari: I am
afraid my hon. friend has not caught 
quite the nature of the original ques
tion. This matter refers to the State 
Bank. The question of providing .ere* 
dit facilities for a farmer who would 
not ordinarily, according to banking 
ideas, be credit-worthy is nought to 
be overcome by the co-operative in
stitution* where there is a joint res
ponsibility and it is to the co-opera
tive institutions that we should look 
to t more credit being made available

to the farmers on tha ba«la of tbeir 
personal guarantees rather than their 
being so much worth in property,

Shri N. R. MnnUaniy: What are
the considerations that are taken into 
account before opening a branch1 in 
a particular locality; Is it on the 
basis of population or business turn
over? What is the real criterion?

Start T. T. Krishnamacharl: Th»
question of population, I think, should 
be secondary; the question of pros
pects of business and the service the 
branch would possibly render to the 
public would be the primary consider* 
ation.

Shri S. C. Samanta: Is it not a fact
that in some cases branches could not 
be opened because of the non-avail
ability of accommodation in those 
places? And, if so, will Government 
find out means to have their own ac
commodation.

Shri T. T. Krishna mac hari: I am
not able to say with any definiteness 
that the position envisaged by my hon. 
friend is correct. It may be. But, if 
it is this, I think, we have to seek 
remedies and the remedy suggested 
by him might be one of them.

Shri M. R. Krishna: May I know
how far it is correct that these credit 
facilities, either through the co-opera- 
tive societies or directly by the State 
Bank, are only paper facilities accord
ing to Balwant Rai Mehta's report? 
If so. what remedies do Government 
propose to take?

Shri T. T. Krishna mac hari: I have
not yet seen any report which says 
that all credit facilities are paper 
facilities only Until I know pret^sely 
what that report indicates and to 
whom it refers, I am not in a position 
to anrwer it.
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State PhuBcc Ministers’ Conlerenoe

+
f  Shri BlnuU Qhoee: 
j Shri T u ia a u k  

•81S.  ̂ Shri Assar:
] Sirdar Iqb*t Sloch:
} Shri S. M. B uerjee: ^
(^Shri N. K. Moatauay:

Will the Minister of Finance be 
pleased to ley on the Table a state
ment showing:

(a) the agenda ol the State Finance




